PRADEEP KUMAR ARORA

(IR, ACS, LL.B., M.COM)
Insolvency Professional

Reg. No. : IBBI/IPA-002/IP-N00540/2018-19/11849

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

REALCARE BUILDING MAINTENANCE SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of Corporate Debtor Realcare Building Maintenance Services Private
Limited
2. Date of incorporation of Corporate Debtor 21/03/2013
3. Authority under which Corporate Debtor is | Registrar of Companies-Delhi
incorporated / registered
4. Corporate  ldentity No./Limited Liability | U01403DL2013PTC249632
[dentification No. of Corporate Debtor
5. Address of the registered office and principal Registered Office: WA4D, 204/5, Keshav Kunj,
office (if any) of Corporate Debtor Carriappa Marg, Western Avenue, Sainik [Farm,
New Delhi -110062
6. [nsolvency commencement date in respect of | 13/04/2022 (The CIRP commenced on [* April,
corporate debtor 2022 however IRP received order on 13/04/2022 and
therefore this public announcement considering the
date of receipt of the order i.e. 13/04/2022).
7. Estimated date of closure of insolvency | 28/09/2022
resolution process
8. Name and registration number of the | Name: Pradeep Kumar Arora
insolvency professional acting as Interim | Reg. Na: IBBI/IPA-002/1P-N00540/2018-19/11894
Resolution Professional
9. Address and e-mail of the interim resolution | [ — 1693 (Basement), Block [, Chitranjan Park, New
professional, as registered with the board Delhi — 110019, Email: pradeep@yplegalindia.com
10. | Address and e-mail to be wused for| Correspondence Address: | — 1693 (Basement),
correspondence with the Interim Resolution | Block [, Chitranjan Park, New Delhi - 110019
Professional Email: cirp.realcare(@gmail.com
I'1. | Last date for submission of claims 27/04/2022
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by
the Interim Resolution Professional
13. | Names of insolvency professionals identified | Not Applicable
to act as authorized representative of creditors
in a class (three names [or each class)
14. | (a) Relevant forms available at (a)Weblink:hitps://www.ibbi.cov.in/home/downloads
(b) Details of authorized representatives (b) NA
are available at:

N
’17/4/3/“1) e

i

Regd. Address :

1-1693, Basement, Block-I,
Chittaranjan Park,

New Delhi-110 019

Chittaranjan Park,
New Delhi-110 019

Communication Address :
1-1693, Basement, Block-l,

Tel. : +91-11-41018803
+91-11-46063838
M. :+91-9810119009

E-mail : pradeep@rplegalindia.com



PRADEEP KUMAR ARORA

(IP ACS, LL.B., M.COM)
Insolvency Professional

Reg. No. : IBBI/IPA-002/IP-N00540/2018-19/11849

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Realcare Building Maintenance Services Private
Limited on 1** April, 2022 (The CIRP commenced on 1* April, 2022 however IRP received order on
13/04/2022 & therefore this public announcement considering the date of receipt of the order i.e.

13/04/2022).

The creditors of Realcare Building Maintenance Services Private Limited, are hereby called upon to

th

submit their claims with proof on or before 27" April, 2022 to the interim resolution professional at the

address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals Ilsled against entry No.l3 to
act as authorized representative of the class in Form CA. - NA

Submission of false or misleading proofs of claim shall attract penalties.

(')/\_cw/‘)/f:') EsSionAl

Pi d(lCL[) Kumal Arora
Interim Resoldiion Plofessmml

Date: 14.04.2022 Realcare Building Maintenance Services Private Limited

Place: New Delhi Communication Email Id: cirp.realcaref@gmail.com
Regd. Address : Communication Address : E-mail : pradeep@rplegalindia.com
1-1693, Basement, Block-I, 1-1693, Basement, Block-I, Tel. : +91-11-41018803
Chittaranjan Park, Chittaranjan Park, +91-11-46063838

New Delhi-110 019 New Delhi-110 019 M. :+91-9810119009
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FINANCIAL EXPRESS

B & W e SME Kundli Branch Sonipat
" Bk of Barods 3151 Mile Stone, GT Road, Kundli, Sonipal. Haryana- 131028
g = [Ee=— Email: ssikun@bankotharoda.com

PUBLIC NOTICE

This is to inform that general public that Bank of Baroda, SME Kundli Branch,
Kundli Dist Sonipat, Pin code 131028 intends to accept the undermentioned
property standing inthe name of M/s DREAMZ OVERSEAS PRIVATE LIMITED

In case anyone has got any rights/title/interest /claims over the under mentioned
property, they are advised to approach the bank within 10 days along with
nacessary proof to substantiate their claims.

If no response is received within 10 days it is presumed that the propery is free
of any charges/claim encumbrance and Bank shall proceed with the mortgage.
Details address of property with measuring areas boundaries and landmarks:
Immovable property Equitable Mortgage of Factory Land & Building
constructed on  Plot No. 386, HSIDC, Phase-1, sector-38, INDUSTRIAL
ESTATE, FODD PARK, RAI, DISTRICT-SONIPAT(HARYANA), admeasuring
1800.00 sq mirs. or 2152.80 sq. yds. in the name of M/s DREAMZ OVERSEAS
PRIVATE LIMITED, Bounded as wnder: Directions Dimensions Boundaries
East- 30mtrs Road, West- 30 mirs Road, North- 60 mtrs Plot No. 385, South- 60

mtrs Plotno. 387 Branch Manager,
Date: 16.04.2022 Place: Delhi Bank of Baroda

Regd. Office: B-9 & 10, Laxmi Towers, L.S.C., Block-C,

Saraswati Vihar, Delhi-110034
CIN No.: L24232DL1996PLC227773

FINANCIAL YEAR ENDED 31.03.2022 (Figures in Lakhs)

Request for Proposal (RFP)
for appointment of Agency for Design and
Development of Experience Centre for
Global City Gurugram

HSIIDC invites proposals for above services through an online
transparent competitive bidding process.

For schedule of bidding process and other required details, the
interested parties are requested to refer Request For Proposal
Document available on the website www.hsiidc.org.in and
https://etenders.hry.nic.in.

Amendments, addenda, corrigendum, etc., will be uploaded on
the website only.

Bid Submission Date: 29.04.2022

Haryana State Industrial & Infrastructure
HSIDC Development Corporation Limited

Regd. Office: C-13 & 14, Sector-6, Panchkula, Ph. 0172-25%0481-83,
E-mail: contactus@hsilde. org.in, Website: hsiidc.org.in, Fax: 2590474
CIN: U29199HR196756C034545 | () ©) I /mdhsiidc

(&) GoODLWUCK GOODLUCK INDIA LTD.

Regd. Off: 509, Arunachal Building, Barakhamba Road,
Connaught Place, New Delhi -110 001,
Website: www.goodluckindia.com | E-mail: goodluck@goodluckindia.com
CIN: L74899DL1986PLC050910

"NOTICE TO TRANSFER THE EQUITY SHARES OF THE COMPANY TO|
INVESTOR EDUCATION AND PROTECTION FUND (IEPF) AUTHORITY

In term of section 124(6) of the Companies Act, 2013(*Act’) read with Rule 6(3) of Investors
Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rule,
2016 (“Rules”). Notice is hereby given to the shareholders of Goodluck India Limited

PUBLIC NOTICE

This notice i heing issued wnder para 5 of Circular DNBR.(PD) 029/CGMICDS)-2015 dated
July 09, 2015 issued by the Resarve Bank of India |"RBI"| with respect fo the requirement far
obtasning prier approval of RBl m cases of change m the managemant of tha NBFC which would
rasult i change in mare than 30 per cent of the directors of Nan-Banking Financial Companies

["NBFCs"}.
Backgrownd:

K54 Finance Private Limited (" Company™} is 2 non-banking financial comgpany, registered with
the Reserve Bank of India ("RBI®) as & non-depasit takmg MEFC, in terms of certificate of
remstration dated September 25, 2018 bearing the referenca number N-14.03445. The
Company is engapad in the business of investment (financing(lending(hire purchase(faasing and to
deal m all types of securitses in all manmars and provide guaraniess, securities, indemaities,
financia! accommodation ete., and falls within the requlatory framework prascribed under the
Master Directions Non-Banking Financial Company - Non- Systemically Impartant Mon-Daposit
taking Campany (Resarva Bank] Directions, 2016 dated September 1, 2016 ["RBI Directions"].

Details of the proposed director:

Mr. Akshay Bansal DIN: 02831675 ["Director") son of Mr. Kamal Priyush, Rlo - W-82, Ground
Floor, Greater Kailash, Part-1 Dalbe- 110048 i proposed to be appointed as director of the
comparny.

Reason for Proposed appointment:

Im arder for the Company 10 grow and meet the requerament for expansion of its business, the
Company proposes 1o appoint Mr. Akshay Bansal as director of the company. He is an analytical
entreprenewr with exposure to intesnationad market. Equipped with technical expertize and
business acumen recessary to bring ideas o life by planning efficiently and executing plans to
achigve profitable results. He also pot featured in Entrepreneurs of India for the launch of Liquid
engs concept i India. He i also having expertize in managing porifolios for many individual
clients. Due to his competency and caliber in the field of finance and wark experience, the Board
thinks his appoantment apt for the progress of the Company.

Furthar, the Proposad appointment envisages a change in more than 30% of the board of

Uniword Telecom Limited
CIN: U51503DL1985PLC020193
Regd. Office: A1/24, Azad Appartment, Aurobindo Marg, New Delhi - 110016, India.
Tel: 8595549871, Email:account @ uniwordtelecom.com

POSTAL BALLOT NOTICE

Notice is hereby given that the Company is seeking approval of its Members by
way of a special resolution to sell or transfer or otherwise dispose of its undertaking
or part of undertaking as a going concern by way of slump sale in compliance
with the provisions of section 180(1)(a) of the Companies Act, 2013 read with
relevant rules made thereunder, subject to the consent of charge holders,
consortium of banks led by SBI, as approved by the Board of Directors of the
Company at its meeting held on Friday, April 1, 2022.

In compliance with the Section 110 of the Companies Act, 2013 and Rule 22 of
The Companies (Management and Administration) Rules, 2014, the Company
has sent the postal ballot notice on April 12, 2022, through post to all Members
whose names are recorded in the Register of Members of the Company or in the
Register of Beneficial Owners maintained by the Depositories as on Friday, April
8, 2022 ("Record date").

The voting period commences from the dispatch of the notice i.e. April 12, 2022
and ends at 5.00 p.m. (IST) on Wednesday, May 11, 2022. Voting rights of the
Members shall be in proportion to the shares held by them in the paid-up equity
share capital of the Company as on Record date. Communication of assent or
dissent of the Members would take place only on the receipt of duly completed
original postal ballot form by the Scrutinizer. All postal ballot forms received after
5.00 p.m. (IST) on Wednesday, May 11, 2022 will be strictly treated as if reply
from such Member has not been received. Only those Members whose names
are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on the Record date will be
entitled to cast their votes. Once the vote on the resolution is cast by the Member,
he/she shall not be allowed to change it subsequently.

 articulars ‘E‘:}%’;ﬁr mr E:fdael | Einédael f (“The Company”) as under- _ N | directors of the Company, exchuding independent directors. A Member who has not received postal ballot form can request for duplicate
31.03.2022 | 31.03.2021 | 31.03.2022 | 31.03.2021 As per S]f“d Rules, if a Shareh()l?]er d?]es ?]Ot Cla;]ml the dr;\.”dﬁ]nd afl;ncl)lunt fora ?Onsecunxe The Company is registered as a non-deposit taking company and does not propose 1o accept postal ballot form. However, the duly completed duplicate postal ballot form

—Audited——Audited—|—Audited——Audited— Birr'ﬁgtgcii‘lﬁrt‘ g’ft?]r: I?1rv$sot£>er7lé dir;;tig r?a?]gegro?edctti)gn gﬂnci&lsjtr?orﬁ;(t‘f?EnF?FeXSt%?itty% public depasits sither before or ?.r:ef the change in the cmw:iun of thehl_:mard_u’r directors of fshouk’j real\c/l;h th1e1 Sgru2ti2nizer not later than the last date of receipt of postal ballot
Totat come frorm operations 825 5.16 10750 1335 constituted in accordance with the Rules. The Interim dividend declared during the year| VI RO T G0 A A S | A A 3 L W 04 N5 . orm 1.e., May .’ 022. . |
(net) and other Income 2014-2015 which remain unpaid or unclaimed for a period of seven years will be| | Thes notice is intended to provide to the public a notice regarding proposed change in the board of The Board of Directors of the Company has appointed Mr. Prem Pyara Tiwari
Net-profit-for the-period-tbefore 670 3-98 236 554 transferred to IEPF. Accordingly, shares of all those shareholders, who haven't claimed the| | directars of the Company as a result of the Propased appointment. Any clanfications andior (Membership No. F10947) Proprietor of M/s. Prem Pyara Tiwari & Associates as
tax/after tax & exceptional & dividends for the last seven consecutive years or more, are now due for transfer to demat| | alsjuctions in this regard may be addressed 1o the Comgany atits registered office address within the Scrutinizer to conduct the postal ballot process in a fair and transparent
Extraor(ri]lnary item & otf)1er aAc(:jc;]ountofIEEFAuthonty. ho Rules. Th 5 30 days from the date of this notice with a copy marked to Kamal Piyush, Director at Dalhi, manner.
comprenensive income ering to the various requirements set out in the Rules, The required communication inf | Tl 011.24323155 and email: ksaindia@ksaindia_in . .
Equity Share Capital 1,211.86 1211.86 1,211.86 1,211.86 this behalf is being send to the shareholders at the earliest possible under the current For KSA Finance Privats Limited Fpr any grievances related to voting process, please cqntagt Mr. Prem Pyara
Reserves (excluding + —1 ——(1:202:56) | (T:204:91)| |Situation. The full details of such shareholders including their names, folio no. or DP ID & gq| | Twar Practicing Company Secretary, Prem Pyara Tiwari & Associates at
Revaluation Reserve) Client ID and shares due for transfer are also posted on the website of the Company i.e.,| | pjace: Delhi Rssmironien Joti prem.vdc @ gmail.com or 0562-4044986.
Eamings Per Share (ot Rs.107- www.lgoodlyc':kindia.com. The concerned §harehqlqers are thus requested to claim the| | pate- 15/04/2022 Director The result of the postal ballot will be announced at or before 5:00 p.m. (IST),
each) Basic & Diluted 0.06 0.03 0.02 0.05 unclaimed dividend. The necessary steps will be initiated by the Company to transfer the Tuesday, May 17, 2022 at the Registered Office of the Company.

shares which are due for transfer to IEPF without further notice, in accordance with the

[Notes— . Rules For Uniword Telecom Limited
1. TheAudited Financial Results for the Quarter and Financial year ended 31.03.2022 of the '

1T Ccare 1= TtT= e=r Pericor to

Company have been prepared in accordance with Indian Accounting Standards (IndAS) | | In case, the shareholder wish to claim the shares/dividend(s) after its transfer to IEPF, a pgtgh el S-S it Sd-
the Companies (Indian Accounting Standards) (Amended) Rules, 2016 under the IEPF rules and available on the website, i.e. www.iepf.gov.in and a physical E)e(?c-;ess (> Lirmited <= hg.t_‘ Zﬁ Place: New Delhi Director

respponsible
coOmMtents, Mmor for anmy loss or
darmage inmncurred as a result of
Tranmnsaction s wwithhh cormipaniies,
associatiorn s o r imndi~viduals
advertising inmn its nmnevwsprapers
or Publications. VW“We thherefore
Th»at

copy of the same duly signed, has to be sent to the company along with requisite
documents enumerated in the form IEPF-5.
Further, if the shareholders have any queries on the subject matter or the rules, they may
contact to the company's RTA at Mas Services Ltd, T-34, Okhla Industrial area, Phase ||
New Delhi- 110020, Tele. 011-26387281, email-info@masserv.com.

For Goodluck India Limited

2. The above Audited Financial Results were reviewed by the Audit Committee and
approved & taken on record by the Board of Directors in their meeting held on 15" April,
2022.

3. The above is an extract of the detailed format of Audited Financial Results for the Quarter
and year ended 31.03.2022 filed with the stock exchange under Regulation 33 of SEBI
(Listing Obligations and Disclosure Requirement) Regulations, 2015. The full format of
the Quarterly & Yearly Audited Financial Results ended 31.03.2022 is available on the

Date: April 15,2022 DIN: 00223274

PUBLIC NOTICE

Modice is hereby given that Share Cerificate

readerss
ImMguiIriies

recormrmenrdad
rmaake NMecessary”s

stock exchange website, www.hseindia.com SdL (Ramesh Chandra Gaslfjgl) Zﬁ:g:.enze::. ctj c.) m ;gha\, n;gmre% — iees‘.h?; Mo, 53167 for 100 Equity thms u_r E.s_1.|;|.'.
. . wwithh advertisers or orthervwise (Fupees tan only) each bessing Distinclive
Date :15.04.2022 Sudhir Chandra Director actinmng ormn anmn advertisermrmaenrnt im

Mos. 10230087- 10280196 of Eicher Motors

Place : Delhi (Managing Director)l Place: Ghaziabad DIN: 00298129 arny rMmanner whatsoever.
Limited, having its registerad office af 3ed
. . . . . Floor, Select Citywalk, A-3 District City
FORM A Satin Housing Finance Ltd Cante, S Now Do T it

o

'P PRUDENT ARC RatflLlp gt s{ o By i (=1

PUBLIC ANNOUNCEMENT LIMITED 611, D Mall, Plot No. A-1, Netaji Subhash Place,

[Under Regulation & of the Insolvency and Bankruplcy Board of India
(Insolvency Resclution Process for Corporate Persons) Regulations, 2016

Registered Office; Sth FLOOR, KUKDAN BHAWAN, AZADFUR COMMERIAL COMPLEX, in the name of Rita G Doshi and Sangay J

Doshi have been lost. Sangay J [Dosh

AZADPUR, NEW DELHI-110033
Corporate Office; PLOT NO. 452, UDHYOG VIHAR, PHASE-3, GURUGRAM, HARYANA-122016

Pitampura, New Dalhi - 110 034

POSSESSION NOTICE has applied to the company for issue
FOR THE ATTENTION OF THE CREDITORS OF PUBLIC NOTICE FOR AUCTION CUM SALE (Under Rule 8 (1) of the Security Interest Enforcement Rules, 2002) duplicate cerfificate. Any person who has
REALCARE BUILDING MAINTEMNANCE SERVICES PRIVATE LIMITED Pursuanl 1o takng possaszson af the sacured assals mentioned heraunder by the Aulhodzed Officer of SATIN HOUSING FINANCE LIMITED (For Immovable Property) any claim in respect of the said shares

undar e Secunbzalion and Reconstruction of Financial Aszats and Enforcernant of Sacurity Interest Act 2002 for the Recovary of amounl due
frorm borrowen's, offers are invited by the undersigned in sealed covers for purchase of immovable progery 25 described hereunder, which is in the
physical passesgion, on "AS 13 WHERE 13 & A5 [ISWHAT |5, pasticuiars of which ane given Below: -

Whereas,
The Authorzed officer of "Prudent ARC Limited", under the Securitisation and
Reconstruction of the Financial Assets & Enforcement of Security Interest Act, 2002 and

RELEVANT PARTICULARS

cerificate should lodge such caim with the

I-|Name of Corporate Debtor | Realcare Building Maintenance Services Private Limited company within 15 days of the publication

2.| Date af incorparation of Corporate Debtor | 21/03/2013

- - : ; . . : - f the nobice,

pre——— e e Borroweris) Demand Notice Description of the Reserve | Eamest Money in exercise of powers confamed under section 13(12) read with rule 3 of the Security 4
3 _ih?ggy ;;iirwrzﬁ:l: l;g;p:urale Deptor | Regisirar of Companies-Delhi Guarantor|s) Date & Amount Immavable Property Price | Deposit (EMD} Inlerast gEmumemaﬂ]. ﬁuh.ﬁ, 2002 F'ira_rnal _[:*?F"'_f"_ & Housing Finance_ Limited

 Cororat |dantity No. | Limited Lisbily | U01403DL2013F TG 240632 Loan Mo, LADELD318-00000802 Demand Matice Property Being Flat On Ground | R, Rs, 2750000 (Formery Dewan Housing Finance Etirpﬂl‘lmﬂ Limited) issued a Damand Notice datad
' mer_,ﬂ,,{sm?,a ,:L }DfEmmr,':mE D,;;,L.,.'ﬁ' i P 1. MR, RAJU KUMAR SINGH 510 MR, VIJAY SINGH |Dale 26.10.2021 | Floor, A-15-A/1, Out OF Khasra MNo. | 27, 50,0000-| {Rupess Two 29.10.2019, calling upon the borrawermartgagoriguarantors namely Mis Mawns Udyog FORM NO. URC 2
5 | Address of the regislered ofice and | Regd, Office : WAD, 20415, Keshav Kury, Camiappa RIO H.NO. 63 DHARAMPAL COLONY, GHATAL |and oulsianding | 1953/944/325/212, Mansarovar|(Rupess | Lacs Limited, Sohna Road. Sector-25, Opposite Bharat Petroleum Petrol Pump, Faridabad, ""b:t"‘ﬂﬁ'““*g: gL ﬂhW]Em

| princiol office (# am] of Camporate Debiar| Marg, Westen Avents, Saink Farm. New Dehi-10062| | BHIWADL B.OLAUNAR, RAIASTHAN-301019{INDIA) |Am. Rs. Park, G.T. Read, llaga-Shahdara | Twanly | Seventy five SKD Estates Pyt. Limited, F-28 Samalkha Band Road, Near Hotel Uppal's Orchid, New ;'Em":r ;’L::mﬂrﬂj b :}me f":““:"'h‘m;mg
3 .Inmlv.'e -::l:lrn.'nﬁn:-:emer't-:l&:e T Ham&m The CIRF commenced on 15t Apri, 2022 E-MAIL:RAJUKLUMARSINGHIS 5@ GAMAIL COM 27,39.186/-(Rupees | Delhiwhichis Bounded as unders | Five Lacs | Thousand Dhadii ~ 110 037, Vishnu Kumnar Sureka, Farm House No. 8, Wastam Greens, Bogun Villa [ Act, 2013 and rule 4(1) u}memﬂpa: E'"HFM

'resp-anlrgrl::umr:-rarﬂ Diablar im-.-.-mr IRF recaivad order an 138042022 and 4 2 MRS. SHAILO DEVI Wio MrVJAY SINGH RIO T-:.'ewr:.'.-Ee'.ren lac | EAST. Other Progerty, WEST | only) anly) Avenue, Village Rajoken, Malikpur, Kohli Rang Puri, Delhi, Mawneet Kemar Sureka, 8 (Authorised to Register) Rules, 2014]

: | therefore this public announcement cansidering the HNO. 69, DHARAMPAL COLONY. GHATAL BHIWADI, [thiry-nin thousand | Other Propery, NORTH: Road Bogun Villa Avenue, Western Greens, Farm AF, Rajokeri South, West Delhi, Prem Lata | |4 wioveo o hereby given that i
| dat of recespl of the arder e, 130412022). B.0JALWAR, RAJASTHAN-301019 (INDA) one -"”"'j'E:' | SOUTH: PlotNo.A-15 Sureka, 8 Bogun Villa Avenue, Western Greens, Farm AF, Rajoken South, West Delhi, | | EZI;I,_D:E.;ISM,.:EEE!']" %E;Emimlnﬁ 5:;5?3;

7| Estmated date of cdosure of neolvency | 20008/2022 Sy s o) Deepa Sureka, & Bogun Villa Avenue, Western Greens, Farm AF, Rajokeri South, West

Comganies Act, 2013, an application has
been made 1o the Regisirar at Delhi that
Kurieta a Partnership Firm may be
registered under Part | of Chapter XX of the
Companies &ct 2013, as a company limitead

1. Lasi Date of submizsion of sealked offers inthe prescribed tender forms slang with EMD & 1681052022 &t the Corporate office
Address menfioned harein abowe. Tenders that are nol flled up or lendars recenved beyond last dale will b2 considerad as invalid Tender and

shallaccordingly be rejecled. Mointerestshall be pead on the EMD
2, Date of ppering of the offers for propery = 17.05.2022 atihe ghave mantionad Corporate office address af 11:004M. The Tendar wil be openad

_rﬁsl:lm-:m QIOCess

& | Nama and Reqgestration number of tha
inscivency professanal acting as Inbarm
| Restlution Professianal

Dethi and Pramod Kumar Agarwal, Flat Mo, 805, Bth Floor, Elephanta Height, Plof Mo, 41,
Sector 10, Dwarka, Rew Delhi = 110 075 fo repay the amount manfioned in the Nofice
being Rs. 19,82 97.667!-[Rupees Nineteen Crore Eighty-Two Lacs Ninety-Seven
Thousand Six Hundred Sixty Seven only) + interest + charges +expanses within 80

 Namae: Pradeep Kumar Arora
| Reg. No.: IBEITPA-DIIP-MOD5E02018- 19111845

9| Address & email of the inferim resalulion - 1693 (Basement], Block 1, Chilranjan Fark, New in the: presence of Autharized Officer, from f inf od i 1 by shares

|professional, &s registered with tha board | Delhi - 110019, E-mail: pradeep@rplegalindia.com 3. Date ofmspection of the immovahble properfy is 06.05.2022 between 11:00AM to 16:00 PM, ?-:ﬁa \ 1.hEn|let'Er||] recelrlptlg.ﬂ:: Sa":, Nﬁzcﬁé-| d 1o repay the amount, Notice is here ETTI'.P. pnﬁfipal objects of the company are
10 Address and a-mai to be wsad for Correspondance Address: | - 1653 (Basamani), 3. Furtber mtarest will be chargad as appacable, as per he Loan Agresmeant on the amount cutslanding in the nofice and incidental Expensss, bl m :'IE r;;u gag':?lf - bk I:Irsr o 91' i ud h:r EI;I" G-l.; , | Iix.;i [E}I gz follows:

comrespondence with the interim Block [, Chitranjan Park, Mew Defi = 110015 cosls, elc. is due and payabiedillits realizalion L i i -DOROWEG: -MAONDACKE- QL AT AN PLEIS: el B

To- take over the running business of
KURIETA relating fo business of Business
Conzulting Sarvices.

3. A copy of the draft memorandum and
arfickes of association of the proposed
comgany may be inspected at the office at

undersigned has laken possession of the properly described here in below in exercse of
powers conferred on him under section 13(4) of the said Act read with Rule B of the said
Ruleson 13,04, 2022,

The borower'morigagor/guaraniors in particular and the public in general is hereby
cautioned not io deal with the said properdy and any dealings with the said property will be

{ Resakution Professional { Email; cimp realcare@omail com A
11, Lastdate for submission of claims | 270402022
1%} Classes of creckionz, if any, under ciaige (b | Not Applcatile

| f sub-sction (GA) of saction 21, sceraned
| by the Interim Resclulion Prolessonal

The nofice is harsby given o the Borrower and Guaramor, 1o remain present personally at the lime of sale and they can bring the Intengng
buyers/purchasas for purchasing the immovaile properly as describad herain abave, As perthe parliculars of Terms and Candions of Sala.

B. The Borowen S) Guarantoris) are hesaby givan 30 DAYS SALE NOTICE UNDER THE SARFASIACT 2002 1o pay the sum menbioned As abave
before the date of Auclion fading which tha immovabia proparly will be auclioned and balanca, if any , will be recoverad

withinterest and costs. Ifthe Borrower pays the armaunt due o Satin Housing Finance Limited in full belore the date of sale, auction Iz kable o be

3| Narmess of rscivency profassionals eniie | - slopped. subject to the charga of “Prudent ARC Limited", for an amount of Rs. 19,82,97 667/ 41-E, Pushpa Markei, Lajpat Magar,
% mmamhmgg;rﬁmﬁm cfu::'g:lh:rs | Aelih oo T. The delad terms and condition of the auction sale are incorporated in the prescribed tender form. Tender forms ane avadable at the Above 1I?upaes Nineteen _Ennra- Eighty Two Lacs Ninety Seven Thousand Six Hundred Opposite Arﬂmhar Cinema .":'n‘ew DE"‘H}
| in A class (Thnee rames for each class) Corporate office. Sixty Seven only) +interest + charges +expenses thereon as apphcable less amounts of | | Sauth Dethi-110024.

&, The immovable property will be sokd to the highast tenderar. However, the undersigned reserves the absolute dizcraton bo-allow Inter s bigding,
i deamed necessary.

9, Company ks not responsible for amy lizbililes upon the propesty which iz no in the Knowledge of the company.

For Further details, contact the Autharised officer Mr Mahesh Bansal on his mobile no 2358347552, at the sbovementioned Corporate office

address

Placa: Gungaon

Date: 15.04.2022

repayments, if any.
The BorrowenMortgagor's attention is invitad to the provision of Section 13(8) of the Act in
respectof ime avadable io redeem the sectred asset

Schedule of Immovable Property
All that Piece and Parcel Property being Farm House measuring 12 Bighas 10 Biswas
bearng Mo, F-28, known Floris Bansal, Mustatil No, 18, Kila Nos, 20 Min. (1-0). 21(6-14),
231(4-16) in the Revenwe Estate of Village Samalkha, Tehsil Wazant Vihar Band Road,

14| (a) Ralavan fams avadabla a1 | ia) Wablmk: hitps:Vibbi govinhomedownioads
| () Detads of authorized representadves | (B} NA
are available at
Malice & hershy givan that the Naliongl Company Law Tribunal has ordered fhe commancement af a
porporsda msolvency rasclution process of fhe Realcare Building Maintenance Services Private
Limited an 15t April, 2022 (The CIRP commenced on 151 April, 2022 howevar IRP recarved arder on
13002022 & [harafore this public ermauncement cansidenng the dabe ol recespd af tha orderia, 120042022),

4_ Motice is hereby given that any person
objecting to this application may
communicate their obyection inwriting lo the
Registrar at CRC, I0A&, Plot No. 6, 7 & &,
secior 3, IMT Manesar within twenty one
days from the date of publication of this
nofice, with a copy to the company at i

Sdi- Authorizad Officer
SATIN HOUSING FINANCE LIMITED

The creddars ol Realcare Building Maintenance Services Privaie Limiled, are hereby cabed upon b ! a Z registered office

subanil thair ciams with proal an or befare 27th April, 2022 1o the mlerim resalulien professanal at the Delhi— 110037 and bounded: Dated this 16th day of April 2022

addrass manSoned against eniry No. 10. \I e -1 Canara Bank regional Office: Rohtak OntheNorthby:  Others Property oo For KURIETA
The financtal creditors shall submit their claims wi proaf by electianic means anly. Al other creditors may | R rol¢l ddb MATECIE X, LFCRLER egiona ICe. Ronta Onthe Southby:  Enfrance (300 Ft. wide) and others Property &d. S
subenit the ciaims with progfin persan, by postar by eiectronic means, VTS W - SIER TENEIR SR OntheEastby:  Others Property Vilram PalNab  Meera Neh
A financial creditor belanging to & class, &s listed against the entry Mo, 12, shall indicate its choica of POSSESSION NOTICE [SECTION 13(4)] Onthe\Westby:  Road 20 Ft.wide {Partner] (Partner)
authorized representative from among the three nsolvancy profiessionals fsted against entry No. 13 fo.act : . Date:13.04.2022 Authorised Officer

as authorized representativeaf e cass in Form CA. -NA The undersigned baing the Authorised Officer of the Canara Bank under Securitisation And Reconstruction Place: Delhi {Prudent ARC Limited)

Submission of false or miskeading proofs of claim shall attract penalties. of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred o as

Pl I Afﬂ'ﬂ; “the Act™) and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Sacurity Interasl POSSESSION NOTICE - (for immovable property) Rubs 8-(1)
Date: 14.04 2022  Interim Resolution Professicnal Realcare Bulding Maimanance Services Private Limited (Enforcermnent) Rules 2002, issued a Demand Notice, asking respective borrowers and guarantors to deposit Whesiras, thi: udirsigned being te Authorized Othoer of liFL i'_||':j""'|'3-“ Finance Limiled {Formeny knawn as india infoline Housing
Place: New Delhi Reg. No.: IBEVIPA-D020P-NOOS40V2018-19/11649 | | the dues in their accounts within 60 days of notice, in the following accounts of the respective Branch on the dates Finance Lid.) [IIFL HFL) urder the Sacuritisalian ant Reconstruclian of Financial Assels and Enfarcament of Sacurity Interest Act
- ! ) ] 2002 and in exarcise of powers conferrad under seclion 13(12) read with Rule 3.of the Security Interest |Enforcemnent) Rules 2002 &
FORM G mentioned against them Demnand Motice was iagued by the Authonsed Cfficer of the company to the bamewers [ co-borewers mentioned hereln balow to
INVITATION FOR EXPRESSION OF INTEREST The borrowers having failed to repay the amount, nolice Is hereby given to the borrowers and guarantors megay the ameunl mentioned n e nolice wilkin 80 days from the date of receipt of The 2 nofice. The barower having lailed o
Under Reguiation 364 1) of e Insolvency and Banknupicy (Insolvercy Resolution Process for Corporate| | in particular and the public in general that the undersigned has taken possession of the property described repay the amount, nofica is hereby given b the borrower and the public in general Shat tha undarsigned has takan possession of the
Pursons} Raguisions. 2018 here in below in exercise of powers conferred on him under section 13(4) of the SARFAESI Act read with ] ?ﬂgﬁf&"ﬁ:ﬁfﬂ;ﬂgﬂmTﬁ”ﬁiﬁ“‘efﬁl"mwg;msﬁﬁﬂmLﬁﬁ;ﬂfg;r%”;:" T;:Enjﬁmg
RELEVANT PARTICULARS rule 8 & 9 of the Security Interast (Enforcement) Rules, 2002 on the datas mentioned against each account. . i "2 W S ; G ot e PPy e
1. [Name of the cororate dablor Mansra] Agrofresh Private Limited \ : il ! proparkywil be subjad ke the charge of [IFLHFL Tor anamount as mantioned herain undarwith inberast thesaon,
e The borrowers and guarantors in particular and the public in general are hereby cautioned not to deal “Thee beimrower's atbentie is invibed b provisions of sub-secion (8] of secion 13 of the Act, I the berrower clears the dues of e “TIFL
Date of incorporation of coporate detter | 29.08.2014 with the property and any dealings with the property will be subject to the charge of the Canara Bank for an HFITI' mﬁﬁe;wilh al'EﬂfilE- mar;ﬁéfm&mg'rjﬁﬂw'!h"ﬂﬂ- ilﬂrﬁllge bE'f:f‘-"-'hEFfiﬁﬁi?d for sala E'f"a'I‘EfE'r-'- e sacured assets
Audfoority undier which corponale dabbor hall not be seld arfransferad by ° L" ard roa furthar step shall ba takan by * L*for trarsfar or sale of the securad assats,
R ROC- Kanpur amount detailed below o
. - r"ﬁra:ﬂ:u r?t:.::“ — The borrower's/ Guarantor's attention is invited 1o the provisions of Section 13 (8) of the Act, in respect of -GH::IEI m?ﬂlhml & {s) D“ﬁ”'““ﬂ';‘l:‘p:g;:d"ﬁ“‘ h“éﬂﬁ?:ﬁ“ I:E:':Eaﬂ Dade of
lrporaie jGenily number [ limiled Tadiiny UP201 ' [ lable, to redeem the secured assets a ¢ ietess, Possessian
kfentification number of conporate debior U15480UP2014PTCOB5748 ime avis - g Moida BRANCH Ml that ) 1 i Matice
. plece and parcel of,  Sun 1-0407, | Rs, 19,71,5330 (Rupees Ninsleen
5. | Address of the registered office and Registered address: C-23, 2nd Floor, Swastik Mame of the Description of the Amount of | Date of Wr Pawan Kurnar sdmessuring 815 Sg. ft | dTh Floor, | Lekh Seventy One Thousand Five | 17.5eq.
4 ik ; F Lk : g - - l =]
principal office {if any) of corporate debior] Gardenia Shivpur Varanasi UP 221003, A Holde P M ad - Date of Sharma, Mrs. Krishna | Khasra Number -5/4/51, Migsun Roof, R | Hundred Thirty Three Orly) apgy | T-ARe-22
y P — : — ccount Holder. roperty Mortgag Notice | Demand |, .  cion an u st
- '-:-Efﬁffﬁ?q—;;"?e comen tee s e 13 1.2 Borrower's/Guarantors and name of the Owner(s) |Notice Issued pre— L‘Eﬁ“ﬁéﬁ?’m * m?;rpfmmfaﬁ?sa o Uiar Fradest
Dite of imitation of expression of interest_| 16.04.2022 (1) Branch Office:  |Residential (double storied) Rs 09.04.2021 | 12.04.2022 N Mr Surel T
2 . - | Jain and AJ| that piece and parcel of Flat Mo 5-6, | Rs.17,13,512. [Rupses Sevenieen
Sligibility for resciution appiicants under E&WFEE:?E_EWEIH'-'-’ by sending a request fo Resoiution Maina proparty plot no. 122, part of{10,89,014.91 (Rupees Ten Lakhs Eighty H Mrs. Rashmi Jain admeasuring 362 sq. it SF, PlotNo C-24| Lakh Thirteen Thousand Five | 27.pec.| |
section 25(Z)(h) of the Code i avalabie at _E HF:E':F"E;"EET" cadentaragagralcom Mrs. Hamni and Mr. Basant|khewatno. 131, khatonino. 141 & |Nine Thousand fourteen and paise ninety H (Prospect No. A Shalmar Gardan Exin-1 Ghaziabad, | Hundred Twalva Oniy) anzs | 12herai
o T gy sovaaa wier Gt Wity seiing s s o Fashion | | e part of khewat no. 132, khatoni[oneonly), and interest therson, L HH o0 tarPradesh, 201010, india
sacion 29A ars: il ot Brolessional at 142, ward no. 20, situated al: near prerna properties & banda bairagi public school, mouja sunaria kalan, m ﬂ:;ﬁﬁ;’m A ':",L "éﬂérﬂuerﬁ :";era;lﬁ ],sfdm?:sl:: f:hh 1:%5‘glm}1tﬁu'£ﬁﬁﬁﬁtﬁ +
orp hapifgmal com, cadevraragigma com new vijay nagar, rohtak in the name of mrs. Rajni wio mr. Basant sharma, Further measuring and bounded a [Prospect No. §32084) | 25 _1'5'5: N, Myay Khand- ,ndirawmn Oniv ; 2“2":"}':’3' 12-Apr-22
10. | Lest date for receipt of expvession of mierest | 01.05.2022 as under; East- 30°-0" - plot of others, Wast - 30'-07 — gali 20 ft. Wide, North - 45'-0" — plot no. 121, South - w Ghaziabad 201010, LRlar Pradesh. india. R '
1. | Date of ssue of provisional list of 11.05.2022 450" —plot no. 123, CERSAI Registeration Asset |1D: 200017129433, Security interest id: 400017 168050, R T Althalpiecs and parcetal Piot N 100V24, | Rs, 34,25,1281- (Rupees Thity Four
prospechs sseohon Spplcenty {2) Branch Office: - Rs | 07.01.2022 | 12.04.2022 Mrs.Sonam &3 measiring 72 sq. mir, Ground floor, | Lakh Twenly Five Thousand One | 18-Jun-
11 | Last date for submission of objections 6052022 Sunaria Chowlk EMT of Residential PerEﬂ? 4.29.933.81 (R F Lakhs T t {Prospect Mo. 845770 | Sac 10-0 Masundhara, Ghaziabad, Uttar | Hundred Taenly E gﬂl':ﬂi'r_l EE,EU‘ 12-fpr-22
"o pros ; Telia Constructed on Plot Measuring|[4.£2.933. upees Four Lakhs Twenty : R o "
o prowitioral s - ] ; |
T3 [Dote o ssue o ol 1T 50593 | 72,02 200 Sh. Deepak S/o Sh. Rajender(9g.33 Sq. Yards Comprised In|Nine Thousand Nine Hundred Thirty| [ (@) g || |PePreesnon | T
resoiution apoiicants 6.05.20 Kumar and Guarantor Smt. Khewat No. 1084 Khata|Three and Paisa Eighty One only ), and o - WU FITLEE. S I i QORI JCHTON - facehy AU T LA o g i R Al
SO fegsmmrmson e n e i— : Mr. Dhruera) 3ingh and | measining 2700 5q.ft, sthuated i Enclave | Lakh Thirly Three Thousand Ore bans
14, | Dale of ssue of ndormaton memorarcum, | Kapoori Devi W/o sh./No.1178, Rect. And Killa No.|interestthereon. m rs, Saswas Do | -1, Wave H.;.-!.r:n Caslle, Nh-24, HU'lUerFjII':!I'SE"l'B'|Gﬂ:'fI:I,| | E'g[{fg" 12-Apr-22
ANPELCE S MM B e | 9000, Rajender Kumar 17//6(5-11), T(5-12), Measuring 11 Kanal 3 Marla Situated at Mauja Sunari [Prospect No. TT2740) | Ghaziabed Pincode: 201010, LP
namhumm:-fnmmh.r.nappl-sh e e e e s - : i l Mr Ashok K Al 1h _ 4 o of Ploi Mo B-| Rs, 1246684 [Fu T
15, | Manner of oblaming request for Oy such appkcants that mest e sighity criena (as per Kalan, Sheetal Nagar, within M.C.. Limits of Rohtak, Standing in the Name of 5h. Deepak Sio Sh. Rajender I ' ar{d H_éﬂrm’;i 13E| ;‘EE;E: :T:nrl:aur;n R ﬁ'ﬂusﬁﬁn 2 it et v Tnf:';::anr“;x :
rsoiuton plan, evaluation rath, ot B sbove] and fave sgned NOA, wil e provided acoess Kumar Vide Transfer Deed No. 9948/1 Dated 26.11.2015, Further Bounded as Under ; East: 27'-0" — Gali 20 H Mrs Surta (Prospect | 20825 sqrts , Back Lhs Duqﬁalﬂmmf Hundred r‘_"_:el hFlcu- - %] Fo-hug 12-Agr-22
nionmation mermarandurm and further |10 e suest o asckon Fan, evaston 711'2;;;-“ Ft Wide, West: 22'-0° - Remaining Part of Plot Owned By Gaurav, North; 37°-8" — Plot No 21 Min, South: 37" h No. IL10023089) Khargur SeuthDalhi, Dehi Incka, ' o el
poomalion maiion Meorndan & Oala foom Prough decint | | o= g Sare Aam, CERSAI ID: Asset ID: 200011717332, Security Interest ID: 400011740557 o . : .
o The applcant can retee spaafc sequest ol amal at : . : : g ¥ : - Miss, Aarti Kumariand | Allthal piece and parcel of: Twirz- Sun-T-| Prospect Mo. IL10022083 Rs.
crp Fapiggmal com, cadevranagmal com i3) Bfar_}ch Office: One residential plot now Rs I 02.06.2021 | 12.04 2022 a Mrs. Wipata Davi 15I:-1.|:ll'lﬂ'|-E=15ﬂ'| Fiaor, hawing SuperArag 1[|-j.ﬂl'1.|.5.'.-|Q|.q.'rEE-:i Ter Lakh Slsty | p7-Jan- 12.-A0r20
18, | Last cate ‘or submsmon of msclulion clans 1506 2022 Sunaria Chowk constructed thereon. House 5,53,251 ag |:HLFF|'E-'E5 Five Lacs Flﬂ.}" |[Prospect Na, E:I[::Eﬂi faal 5-!;1. :|'|.|'r$.. Cavered Arga E_E:II-I: TI'I:II.JbEII'I':' D Hurdred Forty EIIEY.
- - = . - - —r | Sh. Mahesh S/o Sh. R Pal : ! Th Th ds T Hundrad Eift [ N | IL10022083 & 245704) | 58,37 sq. mirs. and Carped Area 46.12 59| S Only |} Prespect Mo. 845704 Rs.
i it Whmrhq e ""T'E'"A'fl'ﬂff’fr.ﬁ"' i -;'-I-I;"mr‘f“' T smoarlting 88 .60 g yurd) L MOS CHSURANE WS SRR T mirs., Migsun Wyrn Geoup Housing, Plot| 4,10,4720 (Rupess  One Lakh Ten
to resolution professionas fff-el;l:T—:TJd;T;Tw--ﬂ?i:;._friﬁ.;.;.;r;;'b-hg' constructed on Plot ne 43 min MCD property id no 229C1286U84 Une and Ninty Eight Paisa only). and Mo Gh-1B1, Sector Ea-2, Greater Noida, | Thousand Four Hundred Sevenly
rasciulon Prokssicnal sleciioncall (i prolecied by forming part of min jumia killa no 12/9, 12/1 Mauja sunari Kalan |Interest therean. ] (GB Nagar, 201308, Uttar Pradesh, India__ | Twa Oriy)
;mmr:;'hr al--nm-::ﬂ :h;.k'hr shamd '-'rlw::i'lr' #alll | now Hari Singh Colony MC Limit Rohtak standing in the name of Sh. Mahesh S/ Sh. Ram Pal & bounded as " :":.’- "'"r;’“‘;'t: ":'J"'I'jﬂf ;-!E‘;Hll'iﬂuxr‘gﬁ'f_“r T";j"" Sun -10- ':;“P““ ’gﬁ “'-‘L“:hn“l‘:'.?'ﬂg“;
] 0 ojel arvelope o e ddress maniorad in G Fru i - East - 2, - i r r inl 4 i": k - w i< 41'_ t _F||.- 1’ |- r I1shra, Mr. Linesmanams L, N 1 OO, meaasurng Lpaes na La |"|:|l' 1] -Jan-
delawly well b prcreicied in the sequea lor Aesoluton Pan 'I:_J:;th;D iiﬁwﬂigt?'t 1[:].;35. Uﬂﬂ?ﬁ Ern g I?]?Sthpefs gﬁd;ﬂrﬂg.ng"m?rgi|iagrg'|:,:ideaﬁ 3 Gperty of oiers Fumar Mishra and Mrs. | 1585 sg. ft., Migsun Wynn Group Housing ITI"I.':EE:'IH Cme Hundred Ming Crdy) ED.T?EH e
43, | Esimaind date b s.bmisacn of reschicn | Ag soon as appraved oy (he members of i : ~FopeIty ' : N Munni Dewi Mishra | Plot No Gh181, Seclor Ela-2, Greater| Prospect Mo. IL10013095 Rs.
plan o e Adudicating Autharty for soormval | Cammities of Craditon {4) Branch Office: EM 2T, f Resi Hal = | DB.06 2021 | 13.04. 2022 (Prospect No. B3¥624 | Moida, GB Magar, 201308, Uttar Pradash, | 13,11,991)- (Rupees Thirteen Lakh
- — P = e ) P — 1. T of 1/3 part of Residentia - & 1L 1001 Bd4a5) India Eleven Thousand Mine Himdred
¥, | Hame snd regisration number of e | Dev Vist Rane Ambedkar Chowk, Rohtak | Hoyse constructed on House no|B4,12,859.58 (Rupees Eighty Four Lakhs | | sl Ninity e Orly) '
A r—— IF!E!.-.:'I?'J:I;':"_IH'TDF::I'.-E'ﬁF."II'.f-E"-IE-::'E.".‘I-'I.'!F. (1) Sh. Ashok Kumar Jain E'I'D:ﬁg. siluated al Ward no.5, old Twelve Thousand Eight Hundrea Fifty - Mr Apurba Manna and | Al hat piece and parcel of: Flal Mo, Twinz- | Prospeci Mo ﬁMEF[E 1.47 55 /-
o | Name. Address and a-amad of the Dev Vrat Rana Sh _N"E"" C nanf: {2) Smt.|Anaj Mandi, Gohana standing in Hine and Paise Fifty Eight Only), and Mrs: I;Er.:]riﬁr.an Manna SlJrll-E-EF‘EEIl on EFE'm fiar ;'lall.-in_nﬁ Super :Hup-ap:s One Lakh Fl:.ll‘-.';.' Seven 8- Jain-
msciution profesaional. as regiatered | Shop Mo, &, B.5 M Timha, Roorkes, Har Singh Sunita Jain W/O Sh. Sh.|the name of Sh. Ashok Jain S/0|interestthereon < (Progpect No. 843443 | Area approw 64.75 sq. mirs, Covered Area | Thousand Five Hundred Five Onily) [ apoz 12-Apr-22
wilh T B Markat, Hanchwee, Uttarakhard- 24 TE67 - i ! T . 2T %0, mirs. and Carped Area 38.18 5 ! :
i B tnl-r.mj i .Irﬁ::.h]::}ql-::ﬂ .!.1:-1 I Pk H"m?r dain (3) Sh.lgh Nem Chand Jain and Sh. Anil Jain S/O Sh. Nem Chand Jain, further BN Erﬁp? ﬁi;lgrﬂulr? v?«,ffﬁfﬁfhg.apﬁ:{ m‘j"fétr. rﬁ.?upernlz-; HI:IFE*IE-?;: L::-.
1. | Address and emad to be used lor Address: Shop No. 5, B 5 M Tiraha, Rocrkoe :;.hash ‘}jlr;r S‘I? Eshh SLTE‘:I?H: measuring 73 sq yards and bounded as under: East: 11'-0™ — common gali jai No Gh-1B1, Sectar Et=-2, Greater Koida Fr]lmr' IThrE:e Thousand Tao Hundned
sarTRRnOnRneS with e rasclation Fari Singh Markel, Hardwoe, Uttrakhand- 24 7667 ':.I-'TIEr am 4 ) |. aim | Dhﬂﬂ'ﬁfﬂr‘l. West: 11-0" = common QE“. MNarth: 60°-0° House of JEI I:lhagwan. h B r-..aga'.::‘mi!-DEI.Utt:wrF'ra:IE&lh_lrrrlm Sty Eighi Onlyy
crofessonal Emal cep hapifigrmat com 5/0 Sh Nem Chand Jain (5)} south: 60'-0" House of Bhim Sain, CERSAI ID; Asset ID; 200207929588, Mr Taran Guplta & | A that pieca and parcel of. PiatNo. 131, | Rs. 10,12.131% (Rupess Ten Lakn
21. | Furthar Datails are avadable of of with | Can b sought by sanding & request bo Smi Asha Rani Jain WIO Sh SE{'.-UI'IW Interest ID; 400051 701589, M. Monika Gupta Admeasuning 525 S0.FL. Khasea Mo, 337 | Twele Thousard Ore Hupcnes] E-:;-l}[_:,"-_ﬁn- 118022
Rusolulion Professional al Anil Kumar Jain (&) Sh.|2 EMT of 1/3 part of Residential House construcled on House no 69, (Prospect Mo. Siluated AL Block 01, Shree Ved Cily| Thiry OneOnly )
| cirp. hapifEgmail com, cadevranaggmail com sanchit Jain /0 Sh Anil| situated at Ward no.5, old Anaj Mandi, Gohana standing in the name of Smt IL12083524) -.:,-E,I-l:?ag .rﬁ._l;.;::l?ﬁ;ﬂfg nljln:r;:ng:rrlf
2). | Dute of publication of Form G (| 16.04.2022 | |Kumar Jain And (7} Smi.| Shakuntala jain wio Sh. Nem Chand Jain, further measuring 73 sq yards and Tnaa_ziumz” ' '
Sdi- Dav Vrst Rama Shakuntla Jain WIO Sh Nem| bounded as under: Eaat' 22-0 . __I::"-" mmon Gali, W?E‘t- 22'-0° — House of Far, further detalls please contect o Authorsad Officer at Branch Office: Office Ko 1, First Floor, Mahalusmi Metro Tower,
T Rrcrkt Ao Pevas Liriag | | Shand Jain Smt. Shakuntla Devi, North: 30'-0° — Property of Krishan Kumar S/O Sh. Plot K. C -1,Sectar - 4, Visshal, Ghaziabed, Uttar Pradash - 201010 and Piot o, 30/30E, Upper Ground Flaor, Main Shivaii Marg
Regn.No.- IBEIPA-0011P-P-02567/2021-202213906 | | Krishan kumar, South: 30°-0° Housa of Ashok Kumar and Anil Kumar, CERSAI ID: Asset ID: 200207932170, / Wajafgarh Road, Beside J.g;u.a_r Shiwroom, Mali Ha;nr:_hNE'.h Dedhi and A-1C ﬂ.ﬁ.:m. ’i‘nj fiacr, Noida Sac16, Noida, Gautam Budh
E-Mail: cirp. haplifgmail com, cadevranadigmail.com Security Interest ID: 400051702746 f @'ﬁ' Nagar - 201301 and 318 - Pumima FMaza, Second floor, GMS - Road, Dehradun -248001 and 2nd floor, Sant Bhawan, Ranipur Road,
Dade: 10.04. 2023 Address: Shop No. 5, B.3 M Tirsha, Roorkes, - Arya Magar, Jwalapur, Haridwar - 2494077 or Comonade Office | Flalho, 58, Phage- Y, Udyeg Vikar, Gurgacn, Harvana
Place: Roorkes Hari Singh Market, Haridwar, Uttarakhand-247867 Date:- 16.04.2022 Place: Rohtak Authorised Officer, Canara Bank Place: Ghaziabad, Haridwar, Delhi & Noida Date: 160412022 Sd- Authorised Officer, For BFL Home Finance Limitsd)

fi-nanci“.ep..in .. . .'. '. ..

New Delhi
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND |5 NOT A PROSPECTLUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO
ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.

Initial public offer of equity shares on the main board of the Stock Exchanges (defined below) in compliance with Chapter Il of the Securities and Exchange Board of India
{Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended

PUBLIC ANNOUNCEMENT

SENCO

GOLD & DIAMONDS

CRAFTSMANSHIP FORYOU

SENCO GOLD LIMITED

Our Company was originally incorporaied as Senco Gold Private Limited at Kolkata, West Bengal, Indiz, as a private limited company under the Companies Act, 1956, pursuant io a certificate of incorporation
dated August 22, 1994, issued by Registrar of Companies, West Bengal ("RoC") . Subsequently, pursuant o a resolution passed at the mesting of the Board of Directors held on June 27, 2007 and a special
resolution of the shareholders of our Company at the EGM held on August 8, 2007, the name of our Company was changed to Senco Gold Limited, pursuant to its conversion info a public limited company.
A fresh certificate of incorporation dated Awgust 31, 2007, consequent to the change of name, was issued by the FoC. For details of changes in name and registered office, see "Hisfory and Cerain Corporate
Mafters”beginning on page 192 of the Draft Red Herring Prospectus dated April 14, 2022 ("DRHP").
Corporate [dentity Number: U3631TWEB 1904 PLCOB4EST
Registered Office and Corporate Office: Diamond Prestige, 414, A.J.C. Bose Road, 107 floor, Unit no, 1001, Kolkata — 700 017, West Bengal, India; Tel: +81 33 40217 5000,
Website: www.sencogoldanddiamonds.com Contact Person: Surendra Gupta, Company Secretary & Compliance Officer and Legal Head; Tel: +81 33 4021 5000, Fax: +91 32 4021 5025
E-mail: corporateifisancogold_co.in

OUR PROMOTERS: SUVANKAR SEN, JAl HANUMAN SHRI SIDDHIVINAYAK TRUST AND OM GAAN GANPATAYE BAJRANGBALI TRUST

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES™) OF SENCO GOLD LIMITED (*COMPANY™ OR “ISSUER") FOR CASH AT APRICE OF ¥ [#]
PEREQUITY SHARE (INCLUDING A SHARE PREMIUNM OF % [«] PER EQUITY SHARE) (*OFFER PRICE") AGGREGATING UP TO ¥ 5,250.00 MILLION (“OFFER") COMPRISING AFRESH ISSUEOF UP TO
[=] EQUITY SHARES AGGREGATING UP TO ¥ 3,250.00 MILLION BY OUR COMPANY (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES BY SAIF PARTNERS INDIA IV
LIMITED (THE “SELLING SHAREHOLDER") AGGREGATING UP TO ¥ 2,000.00 MILLION (*OFFER FOR SALE" AND SUCH EQUITY SHARES, THE “OFFERED SHARES"). THE OFFER SHALL
CONSTITUTE [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY AND THE SELLING SHAREHOLDER, IN CONSULTATION WITH THE THE BOOK RUNNING LEAD MANAGERS ("BRLMS"}, MAY CONSIDER A PRIVATE PLACEMENT OF EQUITY
SHARES OR UP TO SUCH NUMBER OF FULLY PAID UP CONVERTIBLE SECURITIES, WHICH WILL BE CONVERTIBLE INTO UP TO [«] EQUITY SHARES BY OUR COMPANY, FOR CASH
CONSIDERATION AGGREGATING UP TO ¥ 650.00 MILLION (THE “PRE-IPO PLACEMENT") WHICH SHALL NOT EXCEED 20°% OF FRESH ISSUE SIZE. THE PRE-IPO PLACEMENT, IF UNDERTAKEN,
WILL BEAT APRICE TO BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDER IN CONSLULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT WILL BE UNDERTAKEN PRIOR
TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED
FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B} OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957 AS AMENDED (*SCRR").

THE FAGE VALUE OF THE EQUITY SHARES IS T 10 EACH. THE PRICE BAND, AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDER IN
CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN [+] EDITIONS OF [e], AN ENGLISH NATIONAL NEWSPAPER, [#] EDITIONS OF [«], A HINDI NATIONAL NEWSPAPER AND [e]
EDITION OF [], AWIDELY CIRCULATED BENGALI DAILY NEWSPAPER, BENGALI BEING THE REGIONAL LANGUAGE OF WEST BENGAL WHERE OUR REGISTERED OFFICE AND CORPORATE
OFFICE IS LOCATED, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (“BSE") AND NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (“"NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH
THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE "SEBIICDR REGULATIONS™).

In case of any revision to the Price Band, the Bid'Offer Period will be extendsd by at least three additional Working Days after such revision of the Price Band, subject to the Bid/Offer Period not exceeding & total of 10
Working Days. In case of force majeura, banking strike ar samilar circurnstances, our Company and the Selling Shareholder may, in consultation with the BRLMs, for reasons (o be recorded in writing, extend the
BidiOffer Period for a minimum of three Working Days, subject to the BidiOffer Period not exceeding 10 Working Days. Any revision in the Price Band and the revized BidiOffer Period, if applicable, will b widealy
disseminated by notification fo the Stock Exchanges, by issuing a press release, and also by indicating the change on the respective websites of the BRLMs and at the terminals of the Syndicate Members and by
intimation lo the Designated InMarmediaries and the Spansor Bank, as applicable,

The Offer is being made in terms of Rule 1%2)(b) of the Securities Contracts {Reguiation) Rules, 1957, a5 amended (“SCRR™). read with Regulation 31 of the SEBI ICDR Regulations. The Offer i being made in
accordance with Requiation 6(1) of the SEBI ICDR Regulations, throudgh the Book Buillding Process wherain not more than 50% of the Offer shall be allocated on a propartionate basis to Qualified Institutional Buyers
{"QiBs"| (“QIB Portion"), provided that our Company and the Selling Shareholder in consultation with the BRLMs may allocate up to 80% of tha QIB Portion to Anchor Invesiors on a discrationary basis in
accordance with the SEBI ICDRE Regulaticns (" Anchor Investor Portion™), out of which cne-third shall be reserved for domestic Muiual Fundz only, subject to valid Bids being received from dormestic Mutual Funds
al or above the Anchor Investor Offer Price, in accordance with the SEBI ICDR Regulations. In the event of under-subscriplion or non-allocabon in the Anchor Investor Portion, the balance Equity Shares shall be
added to the Net CHE Portion, Furher, 5% of the Net QIB Portion shall be available for allocation on a proporionate basis 1o Mulual Fends only, and the remaindar of the Nat QIB Portion shall ba available for
allocation on a proportionate basis to all QI8 Bidders including Mutwal Funds, subject to valid Bids being received at or above the Offer Price. However, if the aggregate demand from Mutual Funds is less than 5% of
the Net QIB Partion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added 1o the remaining MNet Q1B Portion for propadionate allocation to QI8s. Further, not less than 15% of the
Offer shall be available for allscation o Nen-Instiutional Bidders cut of which (a) one-third of such portion shall be reserved for applicants with apelication size of more than two lakh rupeas and up bo ten lakh rapees;
and {b) two-third of such poricn =hall be reserved for applicants with application size of more than ten lakh rupees, provided that the unsubzcribed portion in esther of such sub-categaories may be allocated to
applicants in the other sub-category of non-institutional investors and not less than 35% of the Offer shall be available for allocation fo Retail Individual Bidders (“RIBs”) in accordance with the SEBI ICDR
Requiations, subject 1o valid Bids being recaived at or above the Offer Price. All potential Bidders (excepl Anchor Investors) are required 1o mandatorily ulilise the Application Supperted by Blocked Amount
(*"ASBA") process providing details of thair respective ASBAaccounts, and LRI D in case of RIBs, if applicabla, inwhich the corresponding Bid Amounts will be blocked by the SC58s or undar the LPI Machanism,
&z applicable, to parficipate in the Offer. Anchor Investors are not permitied to participate inthe Offer throwgh the ASBAprocess. For details, see “0ffer Procedura”on page 378 of the DRHP.

This public announcement is being made in compliance with the provisions of Requlation 26(2) of the SEBI ICDR Regulations to inform the public that cur Company is progosing, subject to applicable statutory and
reqgulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares pursuant to the Offer and has filed the DRHP with the Securities
and Exchange Board of India (*SEBI™) an April 15, 2022, Pursuant o Regulation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made available o the public for comments, if any, for a period
of at heast 21 days from the data of such filing by hasting it on the wabsite of SEBI at www.sebi.gov.in, websites of tha Stock Exchanges i.a. BSE and NSE at www_bsaindia.com and www.nseindia.com, respectively,
and the websites of the Book Running Lead Managers (“BRLMs™), i.e.. lIFL Securities Limited, Ambii Private Limited and 3Bl Capital Markets Limited at www.iiflcap.com, wew.ambit co and www.sbicaps.com,
respectively. Qur Company hereby imvites the public to provide comments on the DRHF filed with SEBI, with respect to disclosures made therein. The public is requested to send a copy of the comments sent fo
SEBI, to the Company Secretary & Compliance Officer and Lagal Head of our Company and/or the BRLMs at their respective addresses mentionad herein below. All comments must be recaived by SEB| andor our
Company and/or the Company Secretary & Compliance Officer and Legal Head of our Company and/or the BRLMs in relation to the Offier on or before 5.00 p.m. on the 217 day from the aforesaid date of filing the
DRHP with SEBI,

Invesiments in equity amd equity relaled securities imiohie a degree of isk and investors should not invest any funds in the Offer unless they can afford o fake the risk of losing their entire investment. Investors are
advised lo read the risk faclors carefully before faking an investment decision in the Offer, For taking an investment decision, investors must refy on their own examination of aur Company and the Offer, including the
risks involved. The Equity Shares in the Offer have nof been recornmended or approved by the SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Spacific
attention ofthe investors is invited to the section entitled "Risk Factors”on page 30 ofthe DRHP.

Any dacision toinvestin the Equity Sharas describad in the DRHP may only be mada after a red herring prospacius (“RHP®) has been filad with the ReC and must be made solaky on the basis of such RHP as there
may be material changes in the RHP from the DRHP. The Equity Shares, when offered through the RHP, are proposed to be listed on the Stock Exchanges.

The liability of the members of our Company is limited. For details of the share capifal and capital structure of our Comgany and the name of the signatories to its Memorandum of Asscciation and the number of
shares subscribed by them of our Company, please see "Capital Structure” on page 87 of the DRHF. For details of the main objects of our Company as contained in its Memorandum of Association, please see
“History and Certain Corporale Matfers “on page 192 ofthe DRHF,

o AMBIT

EDIIFL securiTies m A KFINTECH

lIFL Securities Limited 5Bl Capital Markets Limited

10" Floor, IIFL Centre, Kamata City, 202 Maker Tower 'E', Cuffe Parada |
=enapali Bapat Marg, Lower Parel {West), Mumbai - 400 005, Maharashira, India
Mumbai - 400 013, Maharashira, India Telephone: +81 22 4006 9807
Telephone: +91 22 4646 4728 E-mail: senco.ipof@sbicaps.com
E-mail: zenco.ipoi@iflcap.com Investor grievance e-mail:

Investor Grievance E-mail: ig ib@iiflcap.com investor relationsi@sbicaps.com
Website; www.iiflcap.com Website: www.sbicaps.com

Contact Person: Pinak Rudra Bhattacharyya | Contact Person: Janardhan Wagle!
Mishita Mody Krithika Shetty

SEBI Registration No: INMOO0010340 SEBI Registration No.: INMDDOOD3531

10 ot weark

Ambit Private Limited

Ambit House, 443, Senapati Bapat Marg,
Lower Parel, Mumbai - 400 013,
Waharashira, India

Telephone: + 31 22 G623 3050

E-miail: senco.ipo@ambit.co

Investor Grievance E-mail:
cuslomersenscembi@ambit.co

Website: www.ambit.co

Contact person: Mikhil Bhiwapurkar /
Jitendra Adwani

SEBI registration number: INMODDD10585

KFin Technologies Limited {formerdy known as
KFin Technologies Privale Limited)

Selenivm, Tower B, Plot Mo, 31 and 32, Financial
DCestrict, Nanakramguda, Sarilingampalky,
Hyderabad, Rangareddi - 500 032,

Telangana, India

Telephone: +31 40 6716 2222

E-mail: sencogold ipo@kfintech.com

Website: v kfintech com

Invastar grievance e-mail:

ginward risg@kfintech.com

Contact Person: M. Murall Krishna

SEBI Registration No.:INRODDDODZZ 1

All capitalized terms used herain and not spacifically defined shall have the same meaning as ascribad to tham in tha DRHP.

For SENCO GOLD LIMITED

On behalf of the Board of Directors

S

Company Secrefary & Compliance Officer and Legal Head

Place: Kolkats
Date: April 15, 2022

SENCO GOLD LIMITED is proposing, subject to applicable statutory and regulatory requirements, raceipt of requisite approvals, market conditions and other considerations, to make an initial public offer of
its Equity Shares and has filed the DRHP with SEB| on April 15, 2022. The DRHP shall be available on the website of SEBI at www.sabigovin, the websites of the Stock Exchanges ia., BSE and NSE at
vienw.bseindia.com and www.nseindia.com, respectively, and the websites of the BRELMs, i.e., lIFL Securifies Limited, Ambit Private Limited and SBI1 Capital Markets Limited at www.iiflcap.com, weaw.ambit.co
and www.shicaps.com, respectively. Potential Investars should note that investment in equity shares involves a high degree of risk and for details relating o such risk, pleass see the section entitted “Risk
Faclors™on page 30 of the DRHP. Patential inviestors should nat raty an the DRHP filed with SEBI for making any investment decisian.

The Equity Shares offered in the Offer kave not been and will nod be regestered under the U5, Secunfies Actor any state securilies laws in the United Siates, and uniess so registered, may not be offered or sold within
the United States, excepl pursuant to an exemplion from, or in a ransaction not subject 1o, the registration requirements of the U.S. Securites Act and in accordance with any apphicable U5, stale securilies [aws.
Accordingly, the Equity Shares are being offared and sold only outside the United States in ‘offshore transactions” as defined in, and in reliance on Raguiation S under the U5, Securities Actand the applicable laws of
the jurisdictions where such offers and sales are made, There will be na public offering of the Equity Shares imthe United Staies.
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DABUR INDIA LIMITED

:" h-;. CIN - L24230DL1975PLC007908
= Regd. Office: 8/3, Asaf Ali Road, New Delhi - 110 002
ur Tel. No. - 011-23253488, Fax No. - 011-23222051
Website - www.dabur.com; e-mail: investors@dabur.com

NU
Notice is hereby given that the undermentioned share certificates of the Company have been reported to
be lost or misplaced.

SL. | FOLIO NO.
NO

NAME CERTIFICATE DISTINCTIVE NOs.

NOs.

60166”
74640
85117
91085
105761

58695™
74165
84843
90835
108099

10950*
72428
100113

2625
71726
81533
87678

68031"
72076
87793
105464

68516
79926
105170

385107
72209
81745
87832

107715

93198
100803

SHARES

28325451-28325550™

36859291-36860290
602768495-602769494
606809305-606810304
902577247-902580246

28178351-28178450™

36384291-36385290
602494495-602495494
606571805-606572804
907239111-907242110

23403851-23403950"
34604731-34605730
900725305-900726304

13617469-13617478%
33747621-33747720
601269539-601269638
605566798-605566897

27562151-27562250
34150921-34151920
605673708-605674207
902044443-902045942

30339001-30340000
599700059-599701058
901624179-901626178

26159851-26159950*
34382081-34383080
601470449-601471448
605711108-605712107
906295666-906298665

898749790-898750289
900999699-901000198

1007
1000
1000
1000
3000

1007
1000
1000
1000
3000

1007
1000
1000

107
100
100
100

100*
1000
500
1500

1000
1000
2000

1007
1000
1000
1000
3000

500
500

RAMESH RATILAL SONI
JYOTI RAMESH SONI
AMRITLAL RATILAL SONI
(Deceased)

DIL0903418

DIL0901949| JAYANTILAL HINDOCHA

LEELA KUMARI PRAJAPAT

DILO041801] £ AMA KISHAN PRAJAPAT

DILO033973 RAJEEV JHURANI

DILO037666 RACHNA RANI

DILO005088 B KMENGI

DIL0039020

SURESH JAIN (Deceased)

DILO066153 ROHIT JAIN

MRS USHA JAIN

*shares of FV Rs. 10 each

1. Any person who has a claim or lien or interest in the above shares and having any objection to the issue
of letter of confirmation towards issue of duplicate share certificates, if applicable, in lieu of the above,
is requested to notify the same to the Company at its Registered Office latest by 30.04.2022, indicating
the nature of the claim, lien or interest of his/her objection to the issue of said letter of confirmation,
through an affidavit duly attested.

2. In case company does not receive any objection within aforesaid period it shall proceed with the
issue of said Letter of Confirmation, in lieu of the above mentioned lost share certificates without
entertaining any claim/damages whatsoever it may be.

3. The submission of documents by the members to the company shall be deemed to be completed on
30.04.2022 being last date of receipt of objection, if any, by the company on the above shares.

For DABUR INDIA LIMITED
(A KJAIN)
E.V.P.(Finance) & Company Secretary
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